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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 638 of 2023

IN THE MATTER OF:

‘News item titled "Feeling anxious? Toxic air could be to blame" appearing in

Times of India dated 10.10.2023".

REPLY ON BEHALF OF THE RESPONDENT NO. 02, i.e., CENTRAL
POLLUTION CONTROL BOARD (CPCB).

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal, Principal Bench (hereinafter
referred to as "NGT") vide order dated 20.01.2026 & 18.03.2026,

“2. Learned Counsel appearing for the CPCB intends to rely upon
some guidelines issued by the CPCB for utilization of the EC amount.
He is permitted to place the same on record. The Environmental
(Protection) Fund Rules, 2026 have been notified by the Government
on 15.01.2026 exercising the powers under Sections 6 and 25 of the
Environment (Protection) Act, 1986. The CPCB is permitted to

2

examine the implication of these rules.’

The Hon’ble NGT has directed to the Central Pollution Control Board
(hereinafter referred as, “CPCB”) to place on record the guidelines for
utilization of the Environmental Compensation (“EC”) amount on which
CPCB intends to rely and to examine the implications of Environment

Protection Fund (EPF) Rules, 2026.




2,

2

That CPCB is constituted under Section 3 of The Water (Prevention &
Control of Pollution), Act 1974 (hereinafter referred to as “Water Act,
1974”). 1t performs its functions under the Water Act, 1974 and The Air
(Prevention & Control of Pollution), Act 1981 (hereinafter referred to as
“Air Act, 1981”) and under The Environment (Protection) Act, 1986. It is
further submitted that the State Pollution Control Boards/Pollution Control
Committees (hereinafter referred to as “SPCBs/PCCs”) have been
constituted in States/UTs under the Water Act, 1974 and the Air Act, 1981
to perform their functions and implement the provisions of these Acts in

respect of their territorial jurisdiction.

. It is most respectfully submitted that, vide order dated 03.02.2017 passed

in OA 24/2011 titled “Samir Mehta Vs Uol & Ors”, the Hon’ble NGT
mandated that SPCBs/PCCs shall remit 25% of the EC funds received by
them to the CPCB. The Hon'ble Tribunal further directed CPCB to
maintain a separate account for such EC funds. The amount shall be spent
strictly in accordance with the directions of Hon’ble NGT, for pollution
control, restoration of environment, committee expenses and

implementation of directions of Hon’ble NGT etc.

. It is further submitted that, vide order dated 07.02.2017 in aforesaid case,

the Hon’ble NGT further directed SPCBs/PCCs to file comprehensive plan
for EC utilization for the purpose of prevention and control of pollution
and improving environment of respective state and CPCB shall frame
policy for spending of this amount on Environmental problems and
resolution including research on particular project and monitoring

standards.
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5. It is further submitted that, on 11.01.2019, CPCB filed O.A. No. 101/2019
before the Hon’ble NGT, wherein CPCB proposed 11 activities for the
utilization of EC funds. The said proposal was duly accepted by the
Hon’ble Tribunal, and the guidelines in this regard are annexed herewith

as Annexure-I.

6. Further, Hon'ble NGT in the matter of OA No. 639/ 2018 vide order dated
05.11.2019 directed that, CPCB may also undertake capacity enhancement
including procurement of requisite equipment, setting up of labs,
recruiting/engaging staff and experts on above lines utilizing environment
compensation funds. No authority in the Government will obstruct such
exercise so that requisite steps for protection of environment and public
health are not hampered. The copy of the order is attached as Annexure-

IT for ready reference.

7. It is further submitted that, in exercise of the powers conferred by Section
6 and Section 25 of the Environment (Protection) Act, 1986 (29 of 1986),
the Central Government, in consultation with the Comptroller and Auditor-
General of India, has notified the Environmental (Protection) Fund Rules,
2026 (hereinafter referred as, EPF Rules, 2026). A copy of the said Rules

1s annexed herewith as Annexure-III.

8. In view of the above, it is respectfully submitted that the objective and
purpose for the utilization of funds as notified under EPF Rules, 2026 are
aligned with, and broadly similar to, the intended utilization of NGT-EC
\ funds and the guidelines previously promulgated under O.A. No.

N.C.T. of Dehi i 101/2019. However, CPCB shall be bound by and shall respectfully obey

* \ Regd. No. 1513 / *

any further directions issued by this Hon’ble Tribunal in this regard. It is




4

further submitted that the details of the 24 ongoing projects/activities along
with comparison with respect to the guidelines prepared in compliance
with the directions of the Hon’ble NGT and the provisions of EPF Rules,
2026 is placed as Annexure-IV.

9. Accordingly, it is most respectfully prayed that this Hon’ble Tribunal may
be pleased to permit the utilization of the NGT EC funds for the same
purpose as notified under EPF Rules, 2026.

10.That in view of above and of the facts indicated in earlier paras, it is
respectfully prayed that necessary directions may be passed in the interest
of justice and the Answering Respondent No.2 submits that it shall abide

by all orders or directions, passed by this Hon’ble Tribunal in the instant

matter.

(Anil C. Ranveer)

Scientist ‘F’

Central Pollution Control Board
19.05.2026
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IN THE MATTER OF:

S

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 638 of 2023

‘News item titled "Feeling anxious? Toxic air could be to blame" appearing in

Times of India dated 10.10.2023".

AFFIDAVIT

I, Anil C. Ranveer in the capacity of Scientist ‘F’, having office at the Delhi,

Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi, do

hereby solemnly affirm and sincerely state on oath as follows: -

L

That I, the deponent herein, is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

. That the accompanying reply has been drafted and filed under my
instructions, the contents thereof are true and correct on the basis of the
record maintained during ordinary course of business of CPCB and
available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity.

Sifaer . WER/AnIVC. Ranveer
dmf "=/ Scientist 'F' :
BT

Central Pollution Control Board

aferer, 3 ORI qRadA HE, ST A

)1/o Env. Forest & Climate Change, Govt. of India
e wa, git oA Y, Rewd-110032
irivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION
I, Anil C. Ranveer, working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032, does hereby verify that the
contents of the above paragraphs are true and correct to the best of my

knowledge, information and belief.

19 MAY 2026
Verified at Delhi on this the ..... Day of............ , 2026
_ DEP T
N.C.T.of Delhi | | S ¥ AT/ Anil C. Rany

* \ Regd. No. 1513 / * ATTBESTED e P Scentist
: Central Pollution Cor;trol Board

NOTARY PUBLIC TR, 37 AT TG Rac Hrer, AT A

GOVT. OF INDIA A;;;;;"' Forest & Climate Change, Govt. of India

JRERT o, gt orf TR, Reeft-110032
rarivesh Bhawan, East Arjun Nagar, Delhi-110032

19 MAY 2026

19 May 2026
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ANNEXURE -1

Guidelines for Utilization of Environmental Compensation Fund

1.0 Background

The Central Pollution Control Board is a statutory organization under Ministry of
Environment, Forest & Climate Change. Hon’ble National Green Tribunal (NGT) Order
in the matter of OA No. 593/2017 (WP (CIVIL) No. 375/2012), Paryavaran Suraksha
Samiti & Anr. Vs. Union of India & Ors has unambiguously empowered State & Central
Boards to levy Environmental Compensation on violators of Environmental laws. The
NGT Order on the matter is as follows:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and
recover compensation for damage to the environment and said fund may be kept in a
separate account and utilized in terms of an action plan for protection of the
environment.”

Further, Hon’ble NGT, vide its order dated 22-01-2019 in O.A. no 101/2019, has
granted approval for utilization of 25% environmental compensation fund for specified
activities (Annexure 1). CPCB is maintaining Environmental Compensation(EC) Fund
in a separate dedicated account CPCB has constituted a Committee vide OM No.
CB/Dir/PCP/02/EC./2019-20 dated April 03, 2019 (Annexure II) comprising of officials
from CPCB and SPCBs for evaluation and recommendation of projects for financial
assistance from EC Fund. Proposals submitted by CPCB/SPCBs/PCCs for the
activities specified in the said NGT Order shall be evaluated by the Committee.

The “Guideline for Utilization of Environmental Compensation(EC) Fund” provides
the framework for sanction and assessment of projects financed with EC Amount and
is broadly based on MoEF&CC'’s “Guidelines for Scheme — Assistance for Abatement
of Pollution 2012” wherein appropriate modifications have been incorporated.

2.0 Scope of Assistance EC Fund

Funds collected under EC shall be allocated to CPCB/ SPCB/PCCs for execution
of projects. The following points shall be taken into consideration for EC Fund
allocation and utilization:

(a) The scope of project proposals submitted by the CPCB/ SPCBs/PCCs shall be
within the scope of activities specified in the NGT Orders dated 22-01-2019 in OA
no 101/2019 which are as listed below:

i. Development of infrastructure for Air and Water quality surveillance and
monitoring for different areas/locations in Delhi NCR and other needed
places.
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i. Remediation of contaminated sites-and for that to develop infrastructure,
procurement of equipment, etc. including hiring of Experts/ Consultants for
specific requirement for remediation of sites, etc.

iii.  Specific investigations and studies with regard to environment and ecology.

iv.  Carrying capacity assessment for ecologically and environmentally sensitive
& critical areas, including hiring of Experts/Consultants for specific purpose
and period.

v. R & D activities with regard to new technologies, clean technologies, etc.

vi.  Capacity building of scientific and engineering personnel of Central Pollution
Control Board and PCBs/ PCCs to rejuvenate and protect the environment.

vii.  Augmenting and strengthening of laboratory network un-terms of manpower
and logistics.

viii.  Payment of honorarium in compliance of Judicial Orders of the Courts and
Tribunal.

ix. Specialized studies on accidental spill areas, health impact assessment,
recalcitrant pollutants, etc.

Xx.  Information, Education and Communication (IEC) activities.

xi.  Any other scientific and technical matter which may arise as a contingent
matter.

(b) EC fund shall support activities like procurement of equipment, upgradation of
laboratory, technical studies, survey, training of staff. However, the following areas
shall be accorded priority for allocation of EC funds

i. Studies directed by Hon’ble NGT
ii. R&D Activities for pollution control
iii.  Development of infrastructure for Water and Air Quality Surveillance
iv.  Strengthening and Upgradation of Laboratory
v. Inventorization of sources of pollution
vi.  Preparation of DPR for remediation of contaminated sites
vii.  Capacity building of CPCB, SPCB&PCC staff

However, as per requirement, SPCBs may decide to forward proposals covering other
areas of activity listed in NGT order dated 22.01.2019 in O.A. No. 101/2019.

(c) Priority shall be given to North Eastern & Low Income States for grant of EC Fund.
This categorization shall be based on MoEF&CC’s “Guidelines for Scheme —
Assistance for Abatement of Pollution 2012” and is given in Annexure lIl.

(d) Grant for salary support shall be restricted to scientific and technical project staff
and would be limited to the project duration only. Recruitment of such staff shall
be done as per MOEF&CC’s Guidelines on the matter.

(e) EC Fund shall not be sanctioned for land acquisition and for purchase of staff
vehicles.
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(f) No recurring expenditure shall be sanctioned under the EC Fund.
3.0Mode of proposal

Norms for receiving, processing, sanctioning of proposals shall be followed for efficient
utilization of EC Funds. These norms are as given below:

(a) The CPCB/SPCB/PCC shall submit the proposal as per the format enclosed at
Annexure IV for Utilization of EC funds. The proposal should clearly identify the
objectives, activities, and methodology as well as project deliverables. It should
also specify the additional personnel support required and the time-frame for
overall execution of the project and timeline for associated project activities.
Further, detailed cost breakup consistent with the funding norms shall be provided

(b) Proposal for procurement of laboratory equipment/laboratory upgradation shall be
submitted as per format given in Annexure V. SPCBs/PCCs to further ensure that
sufficient space (in case of procurement of equipment) and adequate manpower
in case of laboratory upgradation is available with the Board and a certificate to
this effect will be provided by it.

(c) The concerned Board shall give an undertaking clearly stating details of additional
funds, if any, sanctioned for the execution of the proposed Project

(d) The project works may be executed through outsourced institutes, following proper
procedures laid down under GFR 2017.The concerned Boards shall be solely
responsible for following the procedure in procurement and awarding the works.
The R&D Project works should not contain more than 50% of the amount for new
equipment/instruments, if the work is awarded to outside institutes. Equipment/
instruments procured under R&D projects shall be the property of concerned
SPCB.

(e) Depending upon the need, proposals may be invited by the concerned Board from
“Autonomous Institutions/ Statutory Bodies under the Central / State Government”
having domain expertise. Selection among the proposals received in response will
be on the basis of technical soundness, including credentials of the grantee
organization, team involved and cost effectiveness.

4.0 Procedure for Appraisal of Proposals
(a) The concerned Board shall submit the proposal to CPCB
(b) The Committee constituted under CPCB O.M. dated 03.04.2019. The Committee
will meet at regular intervals (Once in two months) or as necessary and examine

to recommend the received project proposals for financial assistance under
environmental compensation fund.
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(c) The Committee shall ensure that proposals are in line with specific activities as
mentioned in Hon’ble NGT order dated 22-01-2019 and these guideline for
utilization of environmental compensation.

5.0 Terms and Conditions for Sanction of Proposals

(a) A project will normally be sanctioned for a fixed duration and a maximum of two
years.

(b) Extension of project duration may be granted only in exceptional cases, subject to
a maximum period of six months.

(c) Fund shall be spent by the concerned Board as per provisions of GFR 2017 and
State Financial Rules. The fund have to be audited as per statutory provisions.

(d) The concerned Boards shall submit the Utilization Certificate signed by the
Member Secretary of Board, which should also certify that the amount spent on
the Project has been audited as per statutory requirements.

(e) The sanctioned proposals will become operative with effect from the date of receipt

of payment from CPCB. The date of receipt of payment shall be communicated by
the concerned Board to CPCB.

(f) Cost over runs-if any, shall be borne exclusively by the concerned State Board.

6.0Norms for Funding
EC Fund for the project shall be released based on the progress made in project
execution and recommendations of the Committee. The fund for the sanctioned
projects shall be released as per the following norms:
a) 70 % of the total amount shall be released at the project inception stage

b) 20% of the total amount shall be released on 80% completion of the project

c) Balance 10% of the total amount shall be released on submission of the completion
report.

d) The grant will be payable in accordance with funding norms on submission of
Utilization Certificate(UC), Expenditure statement and Progress Reports

e) In case of collaborative studies carried out by a network of institutions, the
concerned State Boards shall be responsible for submission of UC, Expenditure
statement and Progress Reports

390
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7.0Monitoring Mechanism

a) The Committee shall monitor progress of approved project /activities every four
months or earlier, if necessary.

b) The Committee may terminate a project, if progress of it found unsatisfactory. In
case of termination of the project at any stage, concerned State Board shall refund
full amount received by it along with accrued interest, if any to CPCB.

c) The concerned Board shall furnish 02 copies of the Final Technical or
Implementation Report along with a soft copy to the Committee on completion of
the Project
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Item No. 12 Court No. 1

" BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 101/2019

Central Pollution Control Board Applicant(s)
Versus
Assam State Pollution Control Board & Ors. Respondent(s)

Date of hearing: 22.01.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

' HON’BLE DR. NAGIN NANDA, EX‘PER*BER

licant(s): Mr. Rajkumar, Advocat:

L%or Respondent (s): )
o “
ORDER g

E‘bﬁs application seeks approval of the pro foM_\on of 25
per ﬁxt of environmentdl co: sation fund lﬁh ﬁoﬂutmn

Confrel, Board. A e Central PollQon C oard, a

follows:-

P L5
“l)  Development=ef infrastricture for Air and Water quality
surveillance and - monitoring  for different
areas/locations in Delhi NCR and other needed places.

(i) Remediation of contaminated sites-and for that to
develop infrastructure, procurement of equipments, etc.
including hiring of Experts/Consultants for specific
requirement for remediation of sites, etc..

(iii) Specific investigations and studies with regard to
environment and ecology.

(iv) Carrying capacity assessment for ecologically and
environmentally sensitive & ecritical areas, including
hiring of Experts/Consultants for specific purpose and
period.
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(v) R & D activities with regard to new technologies, clean
te‘chnologies, ete.

(vi) Capacity : building of scientific and engineering
personnel of Central Pollution Control Board and
PCBs/PCCs to rejuvenate and protect the environment.

(vij)  Augmenting and strengthening of laboratory network
in-terms of manpower and logistics.

(viii) Payment of honorarium in compliance of Judicial
Orders of the Courts and Tribunal.

(ix) Specialized studies on accidental spill areas, health
impact assessment, recalcitrant pollutants, etc.

(x) IEC activities.
(xi) Any other scientific and technical matter which may
arise as a contingent matter.”

We do not see any difficulty or objection to the proposal of

Pollutidn Control Board. ‘
hY

Uccordmgly, Central Pollution Control B
. +0 proceed with its proposal in agcordance with law.
’ The application is disposed of.

Ql

ishnan, JM

Nagm Nanda, EM

January 22,2019 % %
Original ApphcatlbrFNo 1017204
JG
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CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment and Forests)
Parivesh Bhawan, East Arjun Nagar, Shahdara,
Delhi: 110 032

F. No. CB/Dir/PCP/02/EC./2019-20 Dated: 03.04.2019

Office Memorandum

CPCB is maintaining Environmental Compensation Fund in separate dedicated
account.. Hon'ble NGT, vide its order dated 22-01-2019 in OA no 101/2019( Annexure | ),
has granted approval for utilization of 25% environmental compensation fund for specified
activities.

A Committee has been constituted for evaluation and recommendation of the
projects for financial assistance from Environmental Compensation fund. The constitution of
the committee and its Terms of Reference (TOR) is as follows :

1.0 CONSTITUTION OF COMMITTEE

The Committee shall comprise of the following members:

1 Sh A Sudhakar, CPCB Chairman
2 Representative of MoEF&CC (CP Division) Member
3 Representative of Gujrat Pollution Control Board Member
4 Representative of Himachal Pradesh Pollution Control Board Member
5 Representative of Assam Pollution Control Board Member
6 Sh Vinod Babu, Additional Director,CPCB Member
7 Sh V.P.Yadav, Additional Director, CPCB Member
8 Sh Virendra Bansal, ACO, CPCB Member
9 Mrs Urmila Thakur, Law Officer, CPCB Member
10 Mrs Divya Sinha, Additional Director, CPCB Member
Convener

2.0 TERMS OF REFERENCE:

a) The Committee shall frame Guidelines and finalize format for submission of
project proposals to utilize the funds accrued under EC

b) The Committee shall ensure that proposals are in line with specific activities as
mentioned in Hon’ble NGT order dated 22-01-2019 for utilization of
environmental compensation.

¢) The Committee shall examine and recommend the received project proposals for
financial assistance under environmental compensation fund

d) The Committee shall monitor progress of the approved project /activities from
time to time
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e) The committee will meet at regular interval (Once in two month) and ensure that
the fund is judiciously utilized for the approved schemes and activities.

3.0 TERM OF COMMITTEE
The term of the Committee shall be valid for a period of three years
4.0 EXPENSES
a) Expenditure on proceedings of the meeting will be borne by CPCB.

b) Non-official members will be paid Airfare (both ways-economy class by Air India)
and DA as per prevailing rules applicable.

This issues with approval of Competent Authority %’JLLLZ
(A Sudhakar)
Member Secretary

Copy to:
1 | Sh A Sudhakar, CPCB Chairman
2 | The Joint Secretary, CP Division, MOEF&CC Member
3 | Member Secretary, Gujarat Pollution Control Board Member
4 | Member Secretary, Himachal Pradesh Pollution Control | Member
Board

5 | Member Secretary, Assam Pollution Control Board Member
6 ' | Sh Vinod Babu, Additional Director, CPCB Member
7 | Sh V.P.Yadav, Additional Director, CPCB Member
8 . | Sh Virendra Bansal, ACO, CPCB Member
9 | Mrs Urmila Thakur, Law Officer, CPCB Member
10 | Mrs Divya Sinha, Additional Director, CPCB Member Convener

(r vanat




North-Eastern and Weaker SPCBs/PCCs for priority allocation of EC Fund based on
MoEF&CC’s “Guidelines for Scheme — Assistance for Abatement of Pollution 2012”

16

Sl. No State/UT
1. Assam
2. Bihar
3. Chandigarh
4. Chhattisgarh
5. Goa
6. Himachal Pradesh
7. Jharkhand
8. Kerala
9. Pondicherry
10. Uttrakhand
11. Andaman & Nicobar
12. Arunachal Pradesh
13. J&K
14. Lakshadweep
15. Manipur
16. Meghalaya
17. Mizoram
18. Nagaland
19. Sikkim
20. Tripura
21. Dadar & Nagar Haveli
22. Daman Diu
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Format for Proposal

Title of the Project

Names , Designation of Project Coordinator

Address of Organization where Project is implemented
Specified Area in reference to NGT Order

Objective

Justification

Scope of Work

©® N o o bk 0D~

Methodology

9. Duration of the Project/Time Schedule ( PERT Chart)

10. Expected outcome/deliverables

11. Monitorable targets ( Physical and Financial)

12. Total Amount of Grant Required along with Cost Breakup

13. Details of additional funds ( along with sources), if any, sanctioned for the Project

14. Status of Projects previously financed through EC Funds and Funds released on date



Format for Proposals for Lab Up-gradation / Procurement of Equipment, Studies etc.

18

S. No

Check List

Status

Comments

1.

Whether the Board/Office have the
requisite technical manpower for
handling the equipments proposed to
be purchased and, if so, full details
thereof.

Whether adequate space is available
for installation of the equipments and
its day-to-day use / operation.

Whether any funding was provided by
the Central Government/State Board
for procurement of equipments in the
past and if so, what are the details
thereof

Whether any project report / utilization
certificate / expenditure statement in
respect of financial support received
statement in respect of financial
support received in the past are
pending and, if so, the details thereof

Details of Equipment:

1. Name of the Equipments to be
procured.

2. Number of units sought to be
purchased

3. Cost per unit

4. Total Cost

5. No. of units already available with
the Board/ Office

6. Reasons for addl. Requirement/
replacement of existing ones.

Are the equipments proposed for the
existing or new Labs or Regional
Labs.

Timeframe/ bar chart for the
implementation of proposal

398
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ANNEXURE - II

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 639/2018

(With report dated10.10.2019)

Shailesh Singh Applicant(s)
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 05.11.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Mr. Shlok Chandra, Advocate

For Respondent(s): Mr. Anil Grover, AAG with Mr. Rahul Khurana,
Advocate, Mr. Bhupinder Chahal, R.O, Sonipat
and Ms. Monika Punia, AEE, Faridabad

ORDER
1. The need for revision of existing monitoring mechanism to oversee
compliance of environmental norms by the State PCBs including
duration for mandatory inspections of ‘highly polluting 17 category’,
‘red’ and ‘orange’ and ‘green’ category industries and policy of auto
renewals of Consent to Operate under the Water (Prevention and
Control of Pollution) Act, 1974 as well as the Air (Prevention and

Control of Pollution) Act, 1981is the question for consideration.

2.  The Tribunal sought a report from a joint Committee of the CPCB,
Haryana State PCB, CGWA and District Administration with reference
to the allegation of deterioration of ground water quality in major part

of the State of Haryana on account of non-compliance of direction of


Ve
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the Hon’ble Supreme Court in Paryavaran Suraksha Samiti v. Union
of India (2017) 5 SCC 326 that no untreated effluents be discharged
and requisite ETPs, STPs and CETPs be installed. The applicant
pointed out that an earlier report of the CGWB established
deterioration of the ground water in Haryana. The CAG report in the
year 2016 also recorded that several projects were operating without
obtaining valid CTE/CTO showing ineffectiveness of monitoring

mechanism.

In pursuance of the above, report dated 10.12.2018 was filed by the
joint Committee pointing out that the Inspection Policy of the State
PCB provided for inspection of ‘highly polluting 17 category’, red’ and
‘orange’ category industries in 3, 5 and 7 years respectively and auto
renewal of consent to operate. The report also found large scale
violation of environmental norms which had remained unchecked on

account of such unsatisfactory policies.

This Tribunal vide order dated 08.03.2019 observed that policy
followed by the State of Haryana was hit by the mandate of
‘Precautionary’ and ‘Sustainable Development’ principles of
environmental law. Since there was large scale violation of
environmental norms by ‘highly polluting 17 category’ ‘red’ and
‘orange’ category industries, meaningful environmental regulatory
regime was imperative which required revision of the existing policy
framework. The Tribunal also directed remedial directions against
violation of environmental norms mentioned in the reports furnished

to the Tribunal.
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5.  Further report was submitted by the CPCB on 23.05.2019 giving
unsatisfactory ground situation and making recommendations as

follows:

“() HSPCB shall verify compliance to the conditions of
consent issued under Water Act, 1974 in the
remaining 08 industrial units within 15 days and
ensure follow up action against all non-complying
units within 15 days thereafter.

(ii) The Industries which were observed to be closed
by self (six units as indicated at Sl. No. 9, 14, 26,
27, 55 and 77) or sealed (eight units at SL. No. 49,
63, 64, 65, 66, 67, 70 (dismantled), 84 and 95 as
well as 23 units (at S. No. 10, 11, 15, 17, 20, 21,
22, 25, 31, 32, 35, 37, 38, 43, 47, 50, 51, 56, 59,
60, 73, 86, and 93 as per Annexure-IIJ were found
not in operation. Such industrial units should not
be allowed to operate till compliance to the
conditions of consent or directions issued under
Section 5 of the E (P) Act, 1986 is ensured.

(iii) HSPCB should consider disposal of effluent of all
the industries located in Sonipat and Panipat
areas through dedicated conveyance system to the
nearby existing CETP. In case, existing CETP
capacity is not adequate, HSIDC may upgrade the
existing CETP to adequate capacity for ensuring
treatment of all industrial effluents generated from
Sonipat and Panipat areas, in a time bound
manner.

(iv) As per CGWB, 47 out of 55 units and 13 out of 34
units  in Panipat area and Sonipat area
respectively drawing ground water have not even
applied for obtaining NOC (List of such industries
are annexed as Annexure-1V). HSPCB shall ensure
action against all defaulter units by imposing
deterrent environmental compensation from the
date of commissioning for illegal drawl of water
within 15 days in addition to the action being
taken by CGWB through DCs.

(v) HSPCB shall review its present Policy for renewal
of consents as well as periodic inspection of the
industries as directed by Hon'ble NGT order dated
08.03.2019 in the matter of O.A. No. 639 0of2018
and O.A. No. 624 of 2018 to ensure regular
operation of ETPs by respond industries as well as
other industries in the state.

(vi) HSPCB shall direct Municipal authorities in
Sonipat and Panipat areas shall be directed to
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reassess water quality of ground water used for
water supply through a reputed organization and
in case the water quality of ground water is not
complying to the drinking water specifications of
IS: 10500- 2012, then action be taken for sealing
or capping of such tube wells immediately.”

The Tribunal, vide order dated 30.07.2019, reiterated that the Policy
of Inspection must be realistic and adequate to ensure effective

enforcement of law. The CPCB as well as the State of Haryana were

required to furnish a compliance report on the subject.

Accordingly, report dated 10.10.2019 has been filed by the Chief
Secretary, Haryana on the subject of re-visiting the Policy and report
dated 04.10.2019 has been filed by the CPCB on the subject of non-

compliance of norms in the State of Haryana.

We may notice the report of the CPCB first which is inter alia as

follows:

“3. Action Taken Report submitted by HSPCB against
industries: -

Thereafter, HSPCB has provided an updated ATR on
CPCB's direction dated 22.05.2019 vide letter No.
HSPCB/ PC/ 2019/219 dated 21.08.2019 as well as
ATR as per minutes of the meeting held on 08.08.2019
vide letter No. HSPCB/PC/2019/ 162 dated
18.09.2019 (Annexure-W)

Industries covered under OA No. 639 of 2018:-

Panipat: - Out of 55 industries covered under OA No.
639 of 2018, 31 industries were reported to be non-
complying and HSPCB has confirmed their closure
under closure directions issued by HSPCB/CPCB. List
of these industries is enclosed as Annexure-V

Sonepat:-Out of 33 industries covered under OA No.
639 of 2018, 11 industries were reported to be non-
complying and HSPCB has confirmed their closure
either under closure directions issued by
HSPCB/CPCB or due to permanent self-
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closure/dismantling. List of these industries Is
enclosed as Annexure-VI.

02 out of 02 industries in Rewadi and 01 out of 01
industry located in Bahadurgarh are reported to be
complying to the discharge norms.

Industries covered under OA No. 624 of 2018:-

Faridabad: - Out of 55 industries covered under OA
No. 624 of 2018, 04 industries were reported to be non-
complying and HSPCB informed that process for
prosecution of these units has been initiated. List of
these industries is enclosed as Annexure-VII.

HSPCB may keep a regular vigilance on the units
for ensuring compliance to the norms and in case
found any violations action should be taken by
HSPCB as per provisions of Water Act, 1974 or
Environment ( Protection) Act, 1986.

Action Taken Report submitted by CGWA w.r.t GW
abstraction: -

Central Ground Water Authority (CGWA), Chandigarh
has provided ATR as per minutes of the meeting held on
08.08.2019 vide letter No. 4 (172)A-CGWA/NWR/S 86
1/2019-895 dated 21.08.2019 is enclosed as Annexure-
VIII.

In Sonepat district, out of 33 industries 17 have
applied for NOC and the same are under examination.16
Industrial units have not applied till date.

In Panipat district, out of 54 industries 20 have applied
for NOC and the same are under examination. 34
industrial units have not applied till date.

Regarding industries which draw ground water in
Panipat and Sonepat areas (in 0 A No. 639/2019),
Deputy Commissioners have been advised to get the
bore wells sealed which have not obtained NOC from
CGWA vide letter dated 09-08-2019. Chief Secretary to
Government of Haryana has also written letters dated
19.08.2019 to DC, Panipat and DC, Sonepat to take
action in this regard. Subsequently, DC, Panipat has
constituted a team for taking action against the
industries involved in abstraction of ground water and
assured CS, Gouvt. of Haryana vide letter dated
20.08.2019 that action shall be taken against such
industries after expiry of the last date for applying i.e.,
30.09.20109.
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The industries withdrawing water without NOC and
which have not applied for NOC in Faridabad district (in
O.A. 624/2018) have been sealed by D.C. Faridabad.

Imposition of Environmental Compensation (EC) on
industries for illegal abstraction of ground water:-

CGWA vide letter dated 21.08.2019 informed that rates
of EC is not yet decided by CGWA.

CGWA may levy EC on the concerned industries
which are indulged in abstraction of ground water
without obtaining WOC' from CGWA in light of the
order passed by Hon'ble National Green Tribunal in
OA No. 176/2015 filed by Shailesh Singh Applicant
(s) Versus Hotel Holiday Regency, Moradabad &
Ors. Respondent(s) (Date of hearing: 23.08.2019,
Date of uploading of order: 11.09.2019).

As regards increase in ground water monitoring in
Haryana, CGWA vide letter dated 21.08.2019
informed that CGWA is monitoring the ground water
levels and quality through its National Hydrograph
Monitoring Stations. During 2015, 351 Samples, in
2016, 414 samples, in 2017, 400 samples, in 2018,
453 samples and 2019, 447 samples were collected
(thus) CGWB is making efforts to increase the number
of samples collected every year.

Ground Water Quality in Haryana State:-

CGWA has provided ground water quality in Haryana
State for the year 2017. As per the information
received, in the year 2017, CGWA carried out
monitoring of ground water quality at 401 locations in
the districts of Yamuna Nagar, Sonepat, Sirsa, Rohtak,
Panipat, Panchkula, Palwal, Mewat, Mahendragarh,
Kurukshetra, Karnal, Khaital, Jind, Jhajjar, Hissar,
Gurgaon, Fatehabad, Bhawani and Ambala.

Analysis results of ground water reveals that 224 out
of 401 locations monitored are not complying to the BIS
drinking water specifications (IS:10500-2012) with
respect to one or more TDS parameters such as pH,
EC, Cl* SO4, NO3* PO4, Ca* Mg* Total Hardness (as
CaCO3) and Fe', Data also reveals that Fluoride
content is exceeding the limit of 1.5 mg/1 at 86
locations and minimum fluoride content is BDL and
maximum observed as 11.61 mg/ 1. Details of ground
water monitoring locations which are non-complying to
the drinking water norms is given as Annexure-IX.

Ground water locations where fluoride content is
exceeding the drinking water specification (i.e.,
BIS 10500-2012), all such sources should be
prohibited for drinking water purposes and a
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display board should be provided at all such
contaminated tube wells indicating 'Not Fit for
Drinking' by CGWA.

6. Air Quality in Sonepat, Panipat and Faridabad
areas: -

Haryana State Pollution Control Board is monitoring
air quality using continuous ambient air quality
monitoring station (CAAQMS) at Sonepat, Panipat and
Faridabad for the parameters such as NOx, NH3, S02,
CO, 03, PM2.5 and PM 10. Ambient air quality
measured values for the months of July and August
2019 are enclosed as Annexure-X.

Panipat.:-
The 24 hours average values of PM ;o in the months of
July 2019 and August 2019 are exceeding the limit for
7 days and 6 days respectively and the 24 hours
average values of PM2.s in the month of July 2019 is
exceeding the limit for 4 days.

Sonepat:-
The 24 hours average values of PM 10 in the months of
July 2019 and August 2019 are exceeding the limit for
14 days and 10 days respectively and the 24 hours
average values of PM2.5 in the months of July 2019

and August 2019 are exceeding the limit for 7 days
and 5 days respectively.”

The above data shows that there is rampant non-compliance of
environmental norms by the industries resulting in contamination of
ground water and deterioration of air quality. So much so, the source
of drinking water is contaminated depriving the citizens of right to
access potable water. Such unsatisfactory state of affairs needs to be
factored in the policy framework for remedial action. Revised policy
must match the gap in violations and remedial measures by the
Regulators. We find it difficult to accept that the proposed revised
policy will bridge this gap. While the policy now proposed rightly
acknowledges the need for increasing frequency of inspections and
need for pre-verification of documents instead of mechanical auto-

renewal, there is need for further safeguards by shortening the
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duration of mandatory inspections and requiring ground verification
before renewal and not mere pre verification of documents as
proposed. There is also need to take remedial steps against
deficiencies noticed in the report of CPCB, especially providing

drinking water to the affected inhabitants.

The report of the Chief Secretary refers to ease of doing business
initiatives to encourage industrial development. Needless to say that
while industrial development in sustainable manner is necessary, it
cannot be at the cost of air and water quality which are the means of
sustenance of life. The industrial development cannot be on the
graves of human beings. There can be no objection to bureaucratic
procedures and hassles being relaxed, simplified and shortened and
industrial growth and employment generation programmes being
encouraged but at the same time, such initiatives are to be balanced
against deterioration of air and water quality which must be

protected.

Having considered the material on record, we are of the view that
there is need for further reduction of period of inspections and
increase in frequency with regard to ‘highly polluting 17 category’,
‘red category’ and ‘orange category’. Vigilance is also required on
‘ereen category’ to verify that ‘green’ status is being genuinely used.
Since the report of the Chief Secretary states that similar policies are
operating in 19 States, there is need for the CPCB to ensure revision
of such policies in all the States having regard to the data of air and
water quality, CEPI, non-attainment cities and polluted water
stretches, etc. in said States. The policy should cover inspections

with reference to the Water (Prevention and Control of Pollution) Act,
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1974 as well as the Air (Prevention and Control of Pollution) Act,

1981. Further action taken report may be filed by the CPCB before

the next date by email at judicial-ngt@gov.in.

Accordingly, we direct:

i)

iii)

The State of Haryana may shorten the period of inspection at
higher frequencies preferably as follows:

Period of mandatory inspections:

a) Highly polluting 17 Category: 3
months

b) Other Red Category: 6
months

c) Orange Category 1 year

d) Green Category 2 years

e) CBWTF/CHWSRDF/ CMSWTDF/CETP/STP: 3
months

This will not dispense with inspections wherever situations so
require in the wisdom of the Board and environmental
exigencies. The conditions for grant/renewal of consents may
be placed in public domain consistent with the spirit of
Section 25(6) of the Water Act and corresponding provision of
the Air Act. Revised norms for inspections may be placed on

record before the next date.

These timelines and other changes may be followed by the
CPCB for other States under Section 18 of the Water
(Prevention and Control of Pollution) Act, 1974 /Air (Prevention
and Control of Pollution) Act, 1981 unless there are reasons

for exception for any particular State.

The Chief Secretary, State of Haryana may also ensure

remedial action against the deficiencies pointed out in the
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report of the CPCB especially with regard to fluoride in ground
water which requires making potable water available to the
concerned inhabitants in a time bound manner. Compliance

report in this regard may be filed before the next date.

Since the CGWA has still not evolved any compensation
regime, compensation regime laid down by CPCB may be
utilized as a guideline an interim measure till any further

policy is framed.

To meet the increased frequency of inspections, the
SPCBs/PCCs may undertake capacity enhancement out of
consent funds by procuring requisite equipments, setting up
of modern labs and recruiting/engaging staff and experts. All
vacancies must be filled up as already directed by this
Tribunal in O.A No. 95/2018, Aryavart Foundation v. M/s
Vapi Green Environ Ltd & Ors vide order dated 28.08.2019
which may be ensured by the Chief Secretary. Compliance

report may be filed before the next date.

The CPCB may also undertake capacity enhancement
including procurement of requisite equipment, setting up of
labs, recruiting/engaging staff and experts on above lines
utilising environment compensation funds. No authority in the
Government will obstruct such exercise so that requisite steps
for protection of environment and public health are not
hampered. Compliance report may be filed before the next

date.
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13. A copy of this order be sent to all the Chief Secretaries of the

States/UTs, CPCB and the State PCBs/PCCs by email.

List for further consideration on 11.02.2020.

November 05, 2019
Original Application No. 639/2018
AK

Adarsh Kumar Goel, CP

S.P Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

Saibal Dasgupta, EM
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e & T Rt F A Herw g A 2
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TAT:-
()

(@)
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T FRRTHT qea® FT Aoied F3 & 0 qaiaoy ARyt SUHr &1 ST, §=1ee 37
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Hataq wated foaanT grT givg sfea [fe § Su7 it 7€ i F7 IR F e SuRE HA| 3 i
srterfaTs Y & 16 F AT &t T ST
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(5) Tataa aRSHT Yaee Tars, oed At sfiv A aaEsr afEe g, T57 a7 99 TS79 T &
ST T FATer % qare Tema & gataa ot qame § g7qiawor et q2i  Aded § agear F43
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(2) FET TEHT qATALT HLA FIT F AT AT AT RATE 9= F e s fo=hiT a9 % form
sifaw =9 <, e 7o srfafRam & sefie oo wiafatest w5 g Reor fear smo, sz ara %
= ST wgroraT T g &f T A|TaeT RO 9T 69 F YAE 98 % THe T ST O
TLHRTT T T ST TTE F AT H AT T2t 61 19=1e Smosfy sie Roare w&fera wroa et #
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7. =t A

(F) TeRTH/ETTT HEAT:
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(®) O FI=/zT FI AT JTAA FIe:
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(F) Ter:
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11, TR FFL/FETEA TG

12. THS 4T

13. AT FIA FT F:

(i) saer T A

(if) ¥ erfarfere o siasta saer arfea fora T &
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(F) Tofr srfaramet =1 sraer:

GERE

(@) srfafs &= (@l =g 2n):
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1. TATHF
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3. Hatera T I fAH=7or a1/ #er TSt ygur ey aiutaat (gt W @Ry 2n)
4. FZ yguer fRe=r A
= 1I(F)
T s fAawor 71 I
(FET TR IR A AT )
31 /T 20... FT GHTH TITELIT HXAT HIY FT M9 q@T
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(ii) T/ T TSTET

(@) arg (JguT FHamer s ) safaf@em, 1981 (1981 #T 14) & srefiq
ST AT AT,

(i) F=

(ii) TTSA/ FH ST
() s (rguor fAaTr s ) srferfaae, 1974 (1974 %71 06) & s1efiq
FTAT AT [T
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(i) ¥

(ii) T/ T TSI

(=) T =T & TS sy i, S % Metfia B s awar 2

FA (1+2)

(vii) T,
(viii) g,

(ix) FRoT=rer Taer,

(xi) FATaF,
(xii) e,
(xiii) 7T T2,

(xiv) HgIg,
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(xxvi) STT T,
(xxvii) ITTET,

(xxviii) Tt ST

(xxix) SEHTT 3T FFHER F7 T,
(xxx) FENTE,
(xxxi) TTET AT AT AT, TH07 37 &,

(xxxii) faeef,
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(xxxiii) ST - F9HIT,
(xxxiv) 5T,

(XXXV) TLHT, 3T

(xxxvi) TZALT

™

TTEA & A @Tdi § g %7 srafed e (1+2-3)

TY F YA | T F Ao F @rdi § et 1 i am)

FET A gIRT A 1 v

(F) Forom™ agfawer ROt qea F g9 F & o0 §qd S [orar
AT ®om, Fqq Y Aqere aivasft arg uraar ARt weo i afvaeft
e fRRTere Y =2 T w2

(@) ATATAR AT GO TIETLTATS F fFww a1 fFemm agtawr
TARTLTATSAT T ITIF

(1) RE AT T Ty TN 9% AT v @Fe aearesi
AT

(=) TAtaveit Af #7 ared, fega aiasmT R (@ her) Tamw FwwAr
ST IO AT T ITATE FLAT

(F) TTST TATALOT THATE AHAT TTTAFLO AT T TG0 AT Tt
7 FET TGO T S AT ST qguer [ e Ar yguer HEEr
Ttefaat a7 gt =T Rt (Fuare) i Awar HETr S R

(=) ST FHATRAT FT a9 ST =T AT F7 W
() TAAT STRTRIET (STSET) FeAT TOTTTeri %7 fawre|

(=7) fater 5= g [Aefera srerem froy

(37) TATECT FAST o HTEAH & TRTEHAT Tl FEed & Fa (o7 TRATSHT)

(37) =T TAHT, AATEHIL ST ST ULaT HATSA 6 AT Aigd el %
JaEA F HeTad TOTH AT 77|
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U % ST H HF & T ST T THTIA AT T2

TLATHE FT
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(TAF TSI/ H TSTRT IR TT [HAT ST B)
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(Trfr = )

#.4. | Re =7 fasfia a9

1. | o F i\ # AT 1 e aw

2 ¥ g At 7 erees

(F) TATERT (F2En) Afafaw, 1986 (1986 FT 29) F efitq &vraT AT
ST,

(@) A (yguer e s A=) srfarfaam, 1981 (1981 #T 14) F srefiw
FRTTAT AT AT,

() ST (T fHaTr s ) srfarfaee, 1974 (1974 #1 06) F ofefiv
FRITAT AT AT

ST GThTY E& Tsq@= g fAfea 1 goamr
(F) fa=rmT watawer MRt qeas FT 799 F2A % oy ad S oran

TARTTeT T29™, |aa i Aqerer aiaeft ar ora AT e i aRasft
9T fAreTT weere it Erom|

(@) ATATIAR AU AT STIETLTATSA FT A a7 wis[Er agiawor
STANTLTTATSA FT S

(1) SR & AT T ATAIRET 92 e i e aeaEst i
SRAEA
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(=1) TATEii et F1 swe, faega afasET R (ST d=m F#r
3 T TIAT FT ITATT FHLATI

(F) TTST TATALOT TAT SATHAT TTTAFLOT AT 5T TATGT Ged o Tt
7 FET TZO AT G AT 5T qguer A a1 Ar gguer [
Tfefat =T ergdt e At (Fuad) i amar [t s gadwom

(=) HfaaT FHATRAT FT Iq T A= AR HT G|
(%) TAAT TR (ATELT) FEAH TOTterat F7 &)

(s7) fater =t g et srea= )

(37) TITELIT Tt o HTEAH | STETEHAT TaT Fed o Fa (a7 TRASHT)
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TS F HA AT TTEAE |
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(%) T2 377 39T o Fdft TLHTT TG HLeA F forT geera aa=|
53
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=7 1l

31 91+ 20... &7 AT R T ITET (FeEF/TST/ET TSTAT G AL T 8)

et faitT o % e e 3 § Sfeafea daet #1 9= sfi of faawr &9 gu, fee fxh af F oo
Tt R Faferfaa s § seqa i st =R
(Trfer T )

#. 9. | Fawem | Sfiga oy | es firE afr | aakit e | Faveaa | wiEEw
EIEEau] HI

Blod -

FAT TCHTYST GHIYEE TSI F ATIFT gearsa<awat

[T, &, 3MEU-312-11013/20/2022-3120-1 | (3T TAST-1)]
Terer FHE ATE, HIFT A= d

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2026

G.S.R. 35(E).— In exercise of the powers conferred by section 6 and section 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government in consultation with the Comptroller and Auditor-
General of India, hereby makes the following rules, namely:-

1. Short title and commencement. - (1) These rules may be called the Environmental (Protection) Fund Rules, 2026.
(2) They shall come into force on the date of their notification in the official Gazette.

2. Definitions. — (1) In these rules, unless the context otherwise requires, -

(a) “Act” means the Environment (Protection) Act,1986 (29 of 1986);

(b) “Administrator” means the Ministry of Environment, Forest and Climate Change or any body as notified
by the Central Government;

(¢) “Competent Authority” means the Hon’ble Minister for Environment, Forest and Climate Change;

(d) “Form” means a Form appended to these rules;

() “Fund” means Environmental Protection Fund constituted in the Public Account of India under section
16 of the Act;

(f)  “Schedule” means a Schedule annexed to these rules;

(g) “Year” means the financial year beginning on 1st April and ending on 3 1st March of the year immediately
following.
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(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the same meanings
respectively as assigned to them in the Act.

3. Utilization of the amount of environmental protection fund. - (1) The fund shall be utilized for the following
purposes, namely: -

(a) installation, operation and maintenance of Environmental monitoring equipment for strengthening of
environmental monitoring network;

(b) development and upgradation of environmental laboratories including laboratory buildings and research
infrastructure;

(c) research relating to Clean Technologies;

(d) assessment and remediation of environmental damages including remediation of contaminated sites;

(e) capacity building and strengthening of State Environment Impact Assessment Authority, State Level Expert
Appraisal Committee, Central Pollution Control Board, State Pollution Control Board, Pollution Control
Committee, Commission for Air Quality Management and Urban Local Bodies;

(f) development of Information Technology enabled systems and related equipment;

(g) conducting studies as directed by various Courts and Tribunals;

(h) projects related to awareness generation including through eco-clubs;

(i) demonstration projects involving Innovative Technologies pertaining to environment protection;

(j) measures for prevention, control and mitigation of Environmental Pollution;

(k) administrative expenses (not exceeding five percent of the amount available in the fund in a financial year
with the Central Government or State Government or Union territory Administration, as the case may be)
relating to payment of salaries and other emoluments to the contractual staff and consultants deployed in
the project management unit for administration of fund, necessary office equipment and furniture for the
project management unit, payment of auditors and legal or other professional services:

Provided that till sufficient funds are accrued in the Environment Protection Fund, the administrative expenses
shall be met through respective government budgets; and

(1) any other purpose as may be considered necessary by the Central Government as approved by the Competent
Authority for the protection and betterment of environment.

(2) The fund used in sub-rule (1) shall not be used for the following, namely :-

(a) payment of medical expenses;

(b) undertaking foreign visits;

(¢) construction of buildings for officers and offices;

(d) purchase of furniture, office equipment, vehicles, fixtures including air conditioners and generator sets for
Government offices.

(3) The sanctioning authority for the Environmental Protection Fund shall be the Central Government or State
Government or Union territory Administration for their shares of the fund, as the case may be.

4. Amount to be credited in the Environmental Protection Fund under Section 16 of the Act .- The following
sums shall be credited to the Fund, namely : -

(a) The amount of penalty imposed under the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981), Water (Prevention and Control of Pollution) Act, 1974 (06 of 1974) and the Environment
(Protection) Act, 1986 (29 of 1986);

(b) Any other income, as per section 16(2) of the Act and approved by the Competent Authority, received in
the Fund.

5. Manner for crediting in the environmental protection fund. — (1) The payment of penalty as imposed under the
Air (Prevention and Control of Pollution) Act, 1981(14 of 1981), the Water (Prevention and Control of Pollution) Act,
1974 (06 of 1974), the Environment (Protection) Act, 1986 (29 of 1986) and any other amount shall be made in the
Environmental Protection Fund through the online Bharatkosh portal of the Central Government by crediting into the
Consolidated Fund of India (CFI) and thereafter transferred to the Public Account of India under the Environmental
Protection Fund as per the approved accounting procedure.

(2) The Administrator shall remit 75% of the penalty collected in the Fund to the Consolidated Fund of the State of the
concerned State and the Union territory, and 25% of the penalty shall be retained by the Centre.



[WTT [I—=7E 3(i)] HTLA AT 04?4wm 15

(3) On receipt of the fund from the Administrator, the respective Department dealing with environment issues of each
State or Union territory shall credit the amount in a reserve fund under the Public Accounts of the State. The amount
credited in the reserve fund created by the respective Department dealing with environment issues of the States or Union
territory shall only be utilized as prescribed under rule 3 above and section 16 of the Act.

6. Manner of administration of fund. - (1) The Environmental Protection Fund shall be monitored by a dedicated
Project Management Unit that shall be created by the Central Government and the State Government or Union territory
Administration, as the case may be.

(2) The Project Management Unit shall be headed by an officer not below the rank of Joint Secretary to the Government
of India or Secretary to the State Government, in a State and Union territory Administration as the case may be.

(3) The concerned Project Management Unit shall maintain the detailed accounts related to the disbursal of the
Environmental Protection Fund.

(4) The concerned Project Management Unit shall maintain proper record of receipts.

(5)The concerned Project Management Unit comprising of legal and financial consultants shall assist the respective
Department dealing with environment issues of the Administrator or the State or Union territory in all matters incidental
and ancillary thereto pertaining to smooth administration of the Fund.

(6)The concerned Project Management Unit shall prepare the annual statement of accounts as per the Form II (a) for the
Centre and Form II (b) for the respective State or Union territory and annual report as per Form III for the respective
Central Government or State Government or Union territory Administration and submit to the Administrator.

(7) All payments to the Fund shall be submitted along with Form I to the Administrator.

(8) The State or Union territory at the end of every financial year shall submit details of the total funds received, its
utilization, along with the balances available in the funds created by the respective States or Union territory, in the form
of annual statement of accounts and annual report as per the format prescribed in Form II(b) and Form III annexed in
these rules, respectively.

7. Annual statement of accounts and annual report. - (1) The concerned annual statement of accounts as per Form
II(a) for the Centre and Form II(b) for the State or Union territory of the Environmental Protection Fund as prescribed
under this rule shall be finalised by the Administrator for the Centre and the concerned Department of the respective
State government or Union territory Administration.

(2) The Central Government shall finalise its annual report as per Form -III in relation to Environmental Protection Fund
giving a full account of its activities defined under this act for each financial year, and shall be laid before each House
of Parliament along with audit report given by the Comptroller and Auditor-General of India. In case of State
Government or Union territory Administration, the same process shall be replicated and the reports be laid before the
respective State Legislatures.

(3) The State Government shall prepare its annual report as per Form -III in relation to Environmental Protection Fund
giving a full account of its activities defined under this act for each financial year.

8. Audit of Fund. — (1) The accounts of the Fund shall be audited by the Comptroller and Auditor- General of India at
such intervals as may be specified by him and such audited accounts together with the audit report thereon shall be laid
in the Parliament and State Legislature as the case may be.

(2) The Administrator in case of the Central Government and concerned Department of the respective State Government
or Union territory Administration shall have the powers to conduct internal audit at regular intervals of the Fund.

9. Online portal. - Central Pollution Control Board shall develop and maintain an online portal for implementation of
these rules, which shall be an exclusive interface between different authorities and stakeholders under these rules, once
it becomes operational.

924
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FORM I
FORMAT FOR MAKING PAYMENTS TO THE FUND
1. Name of the Party (In Block Letters):
2. Proof of identity furnished:

Note: Any of the following documents will be considered as a valid proof of identity namely;

N AW

10.
11.
12.
13.

Driving License, Service Identity Cards with photograph issued to employees by Central government or State
Government or Public Sector Undertaking or Public Limited Company, Passbook with photograph issued by
a Bank or Post Office, Permanent Account Number (PAN) Card, Smart Card issued by Registrar General of
India under National Population Register, Gramin Rozgar Guarantee Card, Health Insurance Smart Card issued
under the scheme of Ministry of Labour, Pension document with photograph, Official identity cards issued to
Member of Parliaments or Member of Legislative Assemblies or Member of Legislative Councils, Voter
Identity Document, Passport (including in case of a foreign national), masked Aadhaar Card, Tax Deduction
and Collection Account Number (TAN) or Corporate Identification Number (CIN) in case of firm or company.

Identification number of the proof of identity:

Date of Birth/ Incorporation:
Gender:

Nationality:

Permanent Address:

(a) House/Property Number:

(b)Locality Village:

(c) District:
(d) City:

(e) State:

(f) Country:

(g) Pin Code/Postal or Zonal Code:

Correspondence Address:

(a) House/Property Number:

(b) Locality Village:

(c) District:
(d) City:
(e) State:
(f) Country:

(g) Pin Code/Postal or Zonal Code:

Occupation/Designation:

Office Address:

Telephone Number/Mobile Number:
Email Address:

Reason for making payment:

(1) Date of order:

(i)  Act(s) under which order is passed:
(i) Rule under which order is passed:
(iv) Name of Adjudicating officer:

(v) Designation of Adjudicating Officer:

(vi) State where penalty is imposed:
(vii) Details of the non-compliance:

(a)  Order of the Adjudicating Officer:
(b) Others:

(¢) Additional Penalty (if any):
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14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

Copy to
1.

2.
3.

Total payment due :

Total payment due (In Words):

Financial year :

Major Head :

Minor Head :

Sub Head:

Object Head:

Amount (in Rs.) :

Amount (in words) :

Corporate Identification Number (CIN) :
Mode of Payment : Net Banking/ Bank Challan/ Credit Card/ Debit Card/ Unified Payments Interface (UPI)
Bank Name :

Bank Reference Number :

Date of Deposit :

Basic Statistical Return Code (BSR) code :
Challan No :

Tender Date :

Name of depositor (In Block Letters):
Contact details and phone no.:
.Administrator

Concerned Adjudicating Officer (wherever applicable)

Concerned State Pollution Control Board/ Union territory Pollution Control Committees (wherever
applicable)

Central Pollution Control Board

FORM II(a)
FORMAT FOR ANNUAL STATEMENT OF ACCOUNTS
(To be filled by Central Government)

Annual Statement of Accounts of Environmental Protection Fund
as on 31 March 20....
(Amount in Rs.)

S. No.

Particulars Current
Financial
Year

Opening Balance of funds at the beginning of the Year

Additions to the Fund
(a) Penalty imposed under the Environment (Protection) Act, 1986, (29 of 1986)
(i) Centre
(ii) State/Union territory
(b)Penalty imposed under the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981),
(i) Centre
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(i) State/ Union territory
(c) Penalty imposed under the Water (Prevention and Control of Pollution) Act, 1974, (06
of 1974)
(1) Centre
(i1) State/ Union territory
(d) Any other amount from such sources, as may be prescribed.

TOTAL (1+2)

3. Disbursal of Funds
(1) Andhra Pradesh,

(i1) Arunachal Pradesh,

(iii) Assam,

(iv) Bihar,

(v) Chhattisgarh,

(vi) Goa,

(vii) Gujarat,

(viii) Haryana,

(ix) Himachal Pradesh,

(x) Jharkhand,

(xi) Karnataka,

(xii) Kerala,

(xiii) Madhya Pradesh,

(xiv) Maharashtra,

(xv) Manipur,

(xvi) Meghalaya,

(xvii) Mizoram,

(xviii) Nagaland,

(xix) Odisha,

(xx) Punjab,

(xxi) Rajasthan,

(xxii) Sikkim,

(xxiii) Tamil Nadu,
(xxiv)Telangana,

(xxv) Tripura,

(xxvi) Uttar Pradesh,

(xxvii) Uttarakhand,

(xxviii) West Bengal

(xxix) Andaman and Nicobar Islands,
(xxx) Chandigarh,

(xxxi) Dadra and Nagar Haveli,Daman and Diu,
(xxxii) Delhi,

(xxxiii) Jammu and Kashmir,
(xxxiv) Ladakh,

(xxxv) Lakshadweep, and
(xxxvi) Puducherry.

TOTAL

4.  |Funds allocated to Centre in the Public Accounts of India (1+2-3)

5. |Opening Balance of funds in the Public Accounts of India at the beginning of the Year

6. Utilisation of Funds by Central Government:

(a) Installation of Continuous Water Quality Monitoring Stations, Continuous and Manual
Ambient Air Quality Monitoring Stations and Ambient Noise Monitoring Stations for
strengthening of existing environmental monitoring network.

(b) Development of New or Upgradation of Environmental Laboratories, as per requirement.
(c) Preparation of Research and Development documents on Industrial Sectors and Clean
Technology.

(d) Assessment of Environmental Damages, preparation of Detailed Project Reports (DPRs)
and Remediation of Contaminated Sites.

(e) Capacity Building and Strengthening of State Environment Impact Assessment
Authorities or State Environment Appraisal Committees or Central Pollution Control Board
or State Pollution Control Boards or Pollution Control Committees or Urban Local Bodies
(ULBs).
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(f) Payment of Salaries and other emoluments to the Contractual staff.

(g) Development of Information Technology (IT) enabled systems.

(h) Conducted studies as directed by forums of law.

(i) Projects related to awareness generation including through eco-clubs.

(j) Administrative expenses relating to management of funds including payment of auditors,
consultants and other professional services.

(k) Innovative Technology demonstration projects pertaining to Clean Technology for
environment protection.

(1) Any other purpose as may be considered by the Central Government to be relevant for
the protection of environment.

TOTAL

Total Closing balance available at the end of the year in the Public Accounts of India (5-6):

Total Closing balance available at the end of the year with the Centre:

Authorised Signatory of the Administrator

FORM II(b)
FORMAT FOR ANNUAL STATEMENT OF ACCOUNTS
(To be submitted by each State/Union territory)
Annual Statement of Accounts of Environmental Protection Fund
as on 31°% March 20....

Amount (in Rs.)

S.No. [Particulars Current
Financial Year

Opening Balance of funds at the Beginning of the Year

Allocation of Fund by the Centre

(a) Penalty imposed under the Environment (Protection) Act, 1986, (29 of 1986),
(b) Penalty imposed under the Air (Prevention and Control of Pollution) Act, 1981
(14 of 1981),

(c) Penalty imposed under the Water (Prevention and Control of Pollution) Act,
1974, (06 of 1974).

Utilization of Funds by State Government/ Union territory

(a) Installation of Continuous Water Quality Monitoring Stations, Continuous &
Manual Ambient Air Quality Monitoring Stations and Ambient Noise Monitoring
Stations for strengthening of existing environmental monitoring network.

(b) Development of New or Upgradation of Environmental Laboratories, as per
requirement.

(c) Preparation of Research and Development documents on Industrial Sectors or
Clean Technology.

(d) Assessment of Environmental Damages, preparation of Detailed Project
Reports (DPRs) and Remediation of Contaminated Sites.

(e) Capacity Building and Strengthening of State Environment Impact Assessment
Authorities or State Environment Appraisal Committees or Central Pollution
Control Board or State Pollution Control Boards or Pollution Control Committees
or Urban Local Bodies (ULBs).

(f) Payment of Salaries and other emoluments to the Contractual staff.
(g) Development of Information Technology (IT) enabled systems.

(h) Conducted studies as directed by forums of law.

(1) Projects related to awareness generation including through eco-clubs.

(j) Administrative expenses relating to management of funds including payment of
auditors, consultants and other professional services.

(k) Innovative Technology demonstration projects pertaining to Clean Technology
for environment protection.
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(1) Any other purpose as may be considered by the Central Government to be
relevant for the protection of environment.

TOTAL

State (2-4):

4. Total Closing balance available at the end of the year in the Public Accounts of

Authorized Signatory on behalf of concerned Department of State/ Union territory

FORM III

FORMAT FOR ANNUAL REPORT (to be filled by Centre/State/ Union territory)

Annual Report
as on 31 March 20....

The annual report in respect of the year last ended giving a true and full account of the activities as mentioned at Rule
3 during the previous financial year in the format below:

(Amount in Rs.)

S. No. | Activity Amount Amount Saving/Excess Implementing Reasons for
sanctioned spent expenditure Agency shortfall/savings
1.
2.
3.
4.

Authorized Signatory of the

Central Government/ State/ Union territory

[F. No. TA-Z-11013/20/2022-IA-TI(IND-I)]

NEELESH KUMAR SAH, Jt. Secy.
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ANNEXURE -1V

List of 24 ongoing activities permitted under Hon’ble NGT directions in OA No. 101/2019 & also eligible for consideration under Environment
Protection Fund Rules, 2026. (as on 28.02.2025)

S. No. Title of ongoing Projects Scope of activities specified & ) s Date of Amount | Amount | Committed
approved in the NGT Orders Tent.atlve Scope Of .act{vmes start of | Sanctioned | released | Expenditure
dated 22-01-2019 in the matter | SPecified for the Utilization of| - oio0t | (Lakhs) | (Lakhs) | (Lakhs)
of OA no 101/2019 (as per the amf)unt of environmental
guidelines) protection fund

1 Bioremediation of contaminated |2a(ii) Remediation of|3(d) Assessment and| Sep 2017 16.95 6.78 10.17
soils and surface water bodies and | contaminated sites and for that to | remediation of environmental
ground water (aquifer) of the De- develop in_frastructure, damages i.ncludin'g remediation
procurement of equipment, etc.|of contaminated sites;
sludged and refilled Lagoon of |. . -
e including hiring of Experts/
Distillery Spent wash of M/s | consultants for specific
Godavari Bio-refineries Ltd. at |requirement for remediation of
Sakarwadi, Maharashtra sites, etc
2 Environmental and health |2a(iii) Specific investigations and | 3(g) Conducting studies as| June 2020 59 354 23.6
studies in Malegaon in pursuant to | studies with regard to | directed by various Courts and
Hon’ble NGT matter in OA No. | €nvironment and ecology. Tribunals;
359 0of 2019-PB
3 Restoration plan for | 2a(ii) Remediation of | 3(d) Assessment and | Nov 2021 4251 780 3471
environment, public health and |contaminated sites and for that to | remediation of environmental
ground water around Panipat |develop infrastructure, | damages including remediation
refinery procurement of equipment, etc.|of contaminated sites;
including hiring of Experts/
Consultants for specific
requirement for remediation of
sites, etc
4 Restoration of Phuldera drain 2a(ii) Remediation of | 3(d) Assessment and | May 2021 125 62.5 62.5
contaminated sites and for that to | remediation of environmental
develop infrastructure, | damages including remediation

procurement of equipment, etc.
including hiring of Experts/
Consultants for specific

of contaminated sites;
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requirement for remediation of
sites, etc

5 Source Apportionment / Carrying |2a(iii) Specific investigations and | 3(1) Any other purpose as may| June 2021 1417.18 600.5 816.68
Capacity study for 25 Non- |studies with regard to | be considered necessary by the
Attainment Cities (NACs) environment and ecology. Central Government as approved
by the Competent Authority for
the protection and betterment of
environment.
6 Implementation of centralized |2a(xi) Any other scientific and |3(f) Development of Information| Jan 2023 160.9 16.09 144.81
barcode system for tracking of |technical matter which may arise | Technology enabled systems and
biomedical waste as a contingent matter. related equipment;
7 Strengthening and upgradation of | 2a(vii) Augmenting and | 3(b) Development and| Oct 2019 8136.67 1263.2 6873.47
laboratories of CPCB strengthening  of  laboratory | upgradation of environmental
network in terms of manpower | laboratories including laboratory
and logistics. buildings and research
infrastructure;
8 Strengthening & upgradation of |2a(vii) Augmenting and | 3(b) Development and| Aug 2022 300 0 300
laboratory of CPCB Regional |strengthening of  laboratory|upgradation of environmental
Directorate Vadodara network in terms of manpower | laboratories including laboratory
and logistics. buildings and research
infrastructure;
9 IT enabled 2a(vii) Augmenting and | 3(f) Development of Information| Nov 2020 313 234.36 78.64
Laboratories—laboratory strengthening  of  laboratory | Technology enabled systems and
information management system | network in terms of manpower | related equipment;
and logistics.
10 | Review of National Ambient |2a(xi) Any other scientific and|3(l) Any other purpose as may| June 2021 24.662 19.646 5.016
Air Quality Standards technical matter which may arise |be considered necessary by the
as a contingent matter. Central Government as approved
by the Competent Authority for
the protection and betterment of
environment.
11 | Machine learning and Artificial |2a(i) Development of|3(a) installation, operation and| Aug 2021 59.45 23.78 35.67
Intelligence (AI) tool |infrastructure for Air and Water | maintenance of Environmental
development for analysis of air |duality ~surveillance ~ and|monitoring ~ equipment  for
monitoring for different | strengthening of environmental

quality data

areas/locations in Delhi NCR and

monitoring network;
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other needed places.

12

Satellite based ambient air quality
monitoring at national scale
(SAANS)

2a(i) Development of
infrastructure for Air and Water
quality surveillance and
monitoring for different
areas/locations in Delhi NCR and
other needed places.

3(a) installation, operation and
maintenance of Environmental
monitoring  equipment  for
strengthening of environmental
monitoring network;

Jan 2022

140.06

40.04

100.02

13

Noise  Mapping, Hot Spot
Identification and Mitigation Plan
for Noise Pollution Control in

Delhi

2a(iii) Specific investigations and
studies with regard to
environment and ecology.

3(1) Any other purpose as may
be considered necessary by the
Central Government as approved
by the Competent Authority for
the protection and betterment of
environment.

Dec 2021

112.37

33.71

78.66

14

Development of National
Hazardous  Waste

(NHWTS) Software

Tracking

2a(xi) Any other scientific and
technical matter which may arise
as a contingent matter.

3(f) Development of Information
Technology enabled systems and
related equipment;

Aug 2019

200

200

15

Random verification of annual
inventory report on hazardous
waste management submitted by
SPCBs/PCCs

2a(iv) Carrying capacity
assessment for ecologically and
environmentally  sensitive &
critical areas, including hiring of
Experts/Consultants for specific
purpose and period.

3(I) Any other purpose as may
be considered necessary by the
Central Government as approved
by the Competent Authority for
the protection and betterment of
environment.

Aug 2020

200

130

40

16

Design, Development &
Implementation of OCEMS* Data
Acquisition and Management
System (ODAMS) for direct data
transfer for the Control of
Pollution from Industries in India

2a(i) Development of
infrastructure for Air and Water
quality surveillance and
monitoring for different
areas/locations in Delhi NCR and
other needed places.

3(f) Development of Information
Technology enabled systems and
related equipment;

Feb 2021

522

48.4

473.6

17

Development of comprehensive
Extended
Producer Responsibility

& Circular Economy Portal

(EPR)

2a(xi) Any other scientific and
technical matter which may arise
as a contingent matter.

3(f) Development of Information
Technology enabled systems and
related equipment;

Jan 2022

300

14.27

285.73
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18 | Capacity building of scientists and | 2a(x) Information, Education and |3(e) Capacity building and| Aug 2022 371 2.36 368.64
officials through development of | Communication (IEC) activities. |strengthening of State
e-learning module under Mission Environment Impact Assessment
Karamyogi Authority, State Level Expert
Appraisal Committee, Central
Pollution Control Board, State
Pollution Control Board,
Pollution Control Committee,
Commission for Air Quality
Management and Urban Local
Bodies;
19 | Inventorization of salt generated |2a(iii) Specific investigations and |3(l) Any other purpose as may| Jan 2020 12 6 2.5
from Common Effluent Treatment | studies with regard to | be considered necessary by the
Plants (CETPs) of Textile & environment and ecology. Central Government as approved
Tannmery sector and status of by the Competent Authority for
. ] the protection and betterment of
management in the state of Tamil environment.
Nadu
20 | Status of Secured Land-Fills |2a(iii) Specific investigations and | 3(1) any other purpose as may be| Jan 2020 6 3 3
(SLF) maintained by individual |studies with regard to | considered necessary by the
industries and CETPs in Tamil |€nvironment and ecology. Central Government as approved
Nadu and assessment of ground by the Cor_npetent Authority for
) the protection and betterment of
water quality around SLF environment.
21 | Value added use of Bottom Ash |2a(v) R & D activities with regard | 3(c) Research relating to Clean| Jan 2024 16.8 11.76 5.04
of thermal power plant as partial |t0 new. technologies, clean | Technologies;
replacement of natural sand in technologies, etc.
concrete
22 | Scientific study to review the deep |2a(iii) Specific investigations and | 3(1) any other purpose as may be| Jan 2023 197 157.6 39.4
sea discharge norm at Kantiajal, |studies with regard to | considered necessary by the
Gujarat with respect to increase environment and ecology. Central Government as approved
. . . by the Competent Authority for
in concentration of COD in .
. the protection and betterment of
discharge effluent environment.
23 | Setting up of Continuous |2a(i) Development of | 3(a) installation, operation and| Aug 2023 510 0 510
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Ambient Air Quality Monitoring

infrastructure for Air and Water

maintenance of Environmental

Stations (CAAQMS) in Charkhi |quality surveillance and | monitoring  equipment  for
Dadri and Mohendergarh in monitoring for different | strengthening of environmental
n areas/locations in Delhi NCR and | monitoring network;
aryana other needed places.
24 Sampling & analysis charges,| 2a(vii) Augmenting and | 3(b) Development and -- As per the 126.5 --
purchase of equipment/ strengthening  of  laboratory | upgradation of environmental requirement

consumables, etc. for NGT
assignments conducted by Regional

Directorates of CPCB

network in terms of manpower
and logistics.

laboratories including laboratory
buildings and research
infrastructure;




	INDEX...........
	Reply on behalf of Central Pollution Control Board, (CPCB) respondent no. 2 in compliance to Hon’ble NGT order dated 20.01.2026 & 18.03.2026 in Original Application No. 638 of 2025........1-6
	Annexure –I A copy of Guidelines for Utilization of Environmental Compensation Fund............7-18
	Annexure-II A copy of Hon’ble NGT order dated 05.11.2019 in O.A No.639/2018...........19-29
	Annexure-III A copy of Gazette notification dated 15.01.2026 G.S.R. 35(E)........30-49
	Annexure-IV A copy of list of 24 ongoing activities permitted under Hon’ble NGT directions in OA No. 101/2019 & also eligible for consideration under Environment Protection Fund Rules, 2026.  (as on 28.02.2025)......50-54

